
OPEN C URT 

R. 
C\ITRAL Arm INISTPATIVE TRIBUNAL 

ALLAHABAD 	ALLAHABAD 

Allahabad, this the  50th  day of November 1999. 

ORIGINAL APPLICATION NO.338 OF 1993  

Coram : Hon i ble Mr.S.Dayal, Member(A) 
Hon bl a Mr. Rif iq Udd in, Member( J) 

Manoj Kui lar, 
Si o. La t Uma shankar Sr ivastava, 
Rio. 5 R m Priya Road, Near Prayag Rly.Statio , 
AllahaDad. 

• • • • • .. .Ap licant 

(By Shri Indra Raj Singh, Advocate) 

Versus 

1. Union of India through the Ministry of Ra iway 
New Delhi. 

2. Divisional Railway Manager, 
Northern Railway, Allahabad. 

3. Chief Traction Foreman ( RSC) Northern Ra it ay, 
Mughal Sarai, Varanasi. 

Res•ondents 

(BY Shri A.K.Shukla, Advocate) 

ORDER  (Oral) 

(By Hon l ble Mr. S. Dayal, ivieLliber(A) ) 

The applicant k4s filed this applicatimn 

for a direction to the respondents to reinstat the 

applicant in service as a Group r)1  employee and pay 

him salary as well as arrears. The facts given by the 

applicant are that the applicant was engaged a 

casual labour with effect from 1-12-82 and wor ed as 

a casual labour from tilie to time. A copy of 	rking 
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2. 	The re spondee in their Counter Reply have 

raised the issue of 1 itation. The applican had 

worked in the years 	2 and 1983 and has chs.sen to 

file his application 1993, which is a deca e after 

his services were tern nated. The other casu 1 labour 
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decided case cannot 	claimed by the applicant in 

this case on account 
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